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BY HON'BLE MR. S. DAYAL, MEMBER(A)

This Review application has been filed for reviewing ,

the judgment dated 22,11,1996 dismissing the 0.A. as lacking
in merits. The 0.A. was filed by the applicant challenging A\

the impugned order of dismissal from service ,

2. The learned counsel for the applicant has been heard.

He states that the judgment suffers from the errors apparent

on the face of the record.

3 The learned counsel for the applicant states that the

applicant had been acquitted in all the criminal cases, but
L
the judgment given in the said criminal caseswas not considered

i

by the Tribunal. It is mentioned by the learned counsel

had been pronounced prior to the hearing of the application

and only 1in one case the judgment was pronounced on 12,4,1997,

which was after the application had been heard, The l8arned

counsel for the applicant has mentioned that the judgment

had not been filed by the erst-while counsel for the applicant
and thus, the same were not brought to the notice of the

Tribunal. The applicant was advised to file a Review peti tion,
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but the counsel who had advised regarding i-:_,

petition did not do so and thereaffer the present Jfg_jij.f’ﬁ'iilfl.u

was contacted by the applicant, The learned coundql or the
applicant also states that the Tribunal did not qq‘::__g:i;; er ‘the
case of the applicant,but relying-upon the version of the

respondents and passed the order,

4. We find from the order of the Tribunal that the
applicant had been dismissed -By invoking the provisions of
Rule 14(2).

Se Since the learned counsel for the applicant has filed
Review petition under mis-taken assumption that the co~ordinate
Bench can go into the merits of the case as decided by another
Bench, the Review petition is ¢learly filed under mis-taken
assumption., We do not find any ground on which the order of

the co-ordinate Bench can be reviewed and dismiss the

Review petition, 'L 1
PEHBER (WM MEMBER (A) \
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